
FORM A
PtrnlrcANxounc

(Under Regulation 6 of the In$olvency and B ptcy Board of India (Insolvency
ons) Regulations, 2016)

FOR THE ATTENTION OF TIIE OF A MARRI,AGE HALLS PVT. LTD.

R ILEVANTP.INUIULARS
I Name of corporate debtor GTNTA MARRIAGE IIALLS PVT. LTD.
2. Date of incorporation of coroor te debtor 23'" February, 1996
3 . Authority under which coqpor

is incorporated / registered
te debtor Regi

(Unc
trar of Companies- Dglhi
lr Companies Act, 19$6)

4. Corporate Identity No. / Limite
Identification No. of comorate r

Liability
ebtor

u550lDLl996PTC076553

5. Address of the registered o
principal office (if any) of
debtor

ffrce and
corporate

Regr
Pitar
Prinr
Gart
Hosr

, Office- C-7, PushpanJali Enclave,
rpura, New Delhi- 1110034
ipal Office- Hotel Sar4rat Heavens,
Road, Samrat Place, Opposite Lokpriya

ital, Meerut, Uttar Pradesh- 25m04
6. Insolvency commencement

respect of corporate debtor
date in 03'o

uolo
September, 2019 (order received and
ded on 23'o October. 2019)

7. Estimated date of closure of
resolution Drocess

nsolvency 0 1 " .
com

4arch,2020 (180- Daf from the Insolvency
rencement Date)

8. Name and registration numbr
insolvency professional acting
resolution professional

:r of the
as interim

MAl
IBBI

IESH BANSAL
/rpA-00 1/Ip-p00785/ 2017 -2018t I t3 4l

9. Address and e-mail of thd interim
resolution professional, as regisfered with
the Board

MA]
lWs.
SCF
Ludl
E-m

IESII BANSAL
Mahesh Bansal & Asgociates,
24, First Floor, Bhada{rr House,
iana 141008 ( Punjabf
ril- emmbee.consultiis @smail.com

10. Address and e-mail to be
correspondence with the
resolution professional

used for
interim

MA]
lWs.
SCF
Ludl
E-mi

TESII BAI\SAL
Mahesh Bansal & AsNociates,
24, First Floor, Bhad{ur House,
iana 141008 ( Punjab)
il- in.puntamarriasehalls@pmail.com

l 1 Last date for submission of clai ns 06* lovember.2019
12. Classes of creditors, if any, unper clause

(b) of sub-section (64') of sgction 21,
ascertained by the interim fiesolution
professional

N/A

1 3 . Names of Insolvency Pr(fessionals
identified to act as Authorised
Representative of creditors i{r a class
(Three names for each class)

N/A

14. Relevant Forms and
Details of authorized
representatives
are available at:

(a)
(b)

(a
(b

https://ibbi. gov. in/ddwnloadform.html
N/A

Notice is hereby given that the Hon'fble National Com
ordered the commencement of a corpofate insolvency res
P\4. Ltd. on 03'd September, 2019 (ofder received by r
NCLT on 23'o October. 2019)

ny Law Tribunal, Qhandigarh Bench has
rtion process of N{/s Gupta-Manigggflsi![q
and uploaded on the websiter@Si



The creditors of lWs Gupta.Marriage
with proof on or before 06u Noveml
mentioned against entry No. 10.

The financial oreditors shall submit
creditors may submit the claims with

A financial oreditor belonging to a
authorised representative from among
act as authorised representative ofthe

Submission of false or misleading

Date: 23'd October, 20 I 9
Place: Ludhiana

;2019 to the i

three

of claim shall

Pvt. Ltd., hereby called upon submit their claims
im resolution at the address

claims with
in person, by

as listed againstthe enty No. 12,
professionals listed

in Form CA.

by electronic only. All other
or by elecfionic

I

Profdsional
No.9814117576


